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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

EXCUTION APPLICATION NO-10/2025
IN

ORIGINAL APPLICATION NO. 1099/2024

IN THE MATTER OF

BHARTIYA KISAN UNION (PURWA) APPLICANT

VERSUS

RESPONDENT(S)
GROUND WATER DIRECTORATES UP & ORS,

भारतीय किसान यूनियन (पूर्वा) बनाम भूजल निर्देशालय उत्तर प्रदेश, एवं अन्य में दिनांक 07-05-2025

को पारित आदेशों के सम्बन्ध में आख्या:-

1-

मैं मनीष कुमार वर्मा, पुत्र मोहन प्रसाद कधी आयु 4 वर्ष, जिलाधिकारी,

जनपद-प्रयागराज के पद पर कार्यरत हूँ, यह सत्यापित करता हूँ कि में इस हलफनामे का

उत्तरदाता/प्रतिवादी हूँ और प्रस्तुत मामले में सभी तथ्यों से भलि-भांति अवगत हूँ । प्रस्तुत मामले के

संदर्भ में मेरे द्वारा दिए गये जवाब निम्नलिखित हैं:-

मा० राष्ट्रीय हरित अधिकरण, नई दिल्ली की मुख्य पीठ नई दिल्ली द्वारा निष्पादन आवेदनसं0-10/2024

मूल आवेदन सं0-1059/2024 भारतीय किसान यूनियन बनाम भूजल निदेशालय उ०प्र० एवं अन्य में

दिनांक 31-01-2025 (संलग्नक-1) को आदेश पारित किये गये जिसका प्रभादी अर्थ निम्नदत् है

1- Byway of this Execution Application (EA) applicant is seeking compliance with the order dated

13.08.2024 Passed in OA No 1059/2024 and order datet 17.10.2024 passed in E.A. No 35/

2024.

2-

NOTA
RY

S Pane
k

GOVT, OF

5-

6-

The applicant has filed the original application complaining about the illegal extraction of

groundwater from borewell in the ongoing construction of the inner Ring road Project in

Prayagraj. Tribunal by order dated 13.08.2024 had disposed of the OA ofter taking note of

section 43 of Uttar Pradesh Ground Water Management and regulation Act 2019 wherein the

District Magistrate has been conferred with the power and required to act as Disrtict Ground

Water Grievance Redressal Officer. OA was disposed of by ordering that District Magistrate

Prayagraj was duly required to consider the grievance raísed by the applicant in the complaint

dated 11.07.2024.Said order was not complied with. Therefore, the applicant has filed the EA

36/2024. The tribunal by order dated 17.10.24, had disposed of the OA by fixing the time limit

of 60 days from the date of receipt of a copy of the order for deciding the complaint of the

applicant by District Magistrate Prayagraj.

Learned counsel for the applicant reffering to the representation dated 26.10.2024. Annexure

A7 has pointed out that though orders of the tribunal dated 17.10.2024 and 13.08.2024 were

filed before District Magistrate Prayagraj. Along with representation but no action has been

aken till now.

2-Districtue notice to respondant no. Magistrate/Chairman, District groundwater

management council, District Prayagraj, UP. For filing the compliance report by way of an

affidavit within six week.

The applicant is directed to serve respondant No. 2 andfile the affidavit of service at least one

week before the next date of hearing.
List on 07.05.2025

मा० न्यायालय द्वारा दिनांक 07-05-2025 (संलग्नक-2) को अगली सुनवाई दिनांक

12-09-2025 को नियत की गयी है। मा० न्यायालय को दिनांक 07-05-2025 को सुनवाई उपरांत

निम्नलिखित आदेश पारित किये गये है। जिसका सारांश निन्नवत् है:-
1- Tribunal on 31.01.2025 had issued notice in this EA . The tracking report

filed along with affidavit of service does not show that service is complete.
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